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BEFORE THE HON9URABLE NATIONAL GREEN TRIBUNAL (SZ)'

CHENNAI

Original Application No' 56 of 2O22

Stanley Joseph & another Applicants

Vs"

Union of India & Others Respondents

Report filed bv the Environmental Enoineer, Kerala State Pollution
Control Board, District Office, Kottayam, on behalf of the Kerala

State Pollution Control Board. Additional 6th respondent in the
above Case, as directed bllthis Hon'ble Tribunal as per

Order dated 24-1-2O23.

1, I, Biju B" aged 48, S/o S. Balakrishnan, Environmental
Engineer do here by submit that I am authorised to represent the
Kerala State Pollution Control Board, and that I am conversant with
the facts of the above case and I may state as follows

2. It is respectfully submitted that the Original Application is filed by

Stanley Joseph against the Mining operation of M/s. Palathra

Constructions Pvt, Ltd. (4tn responderit) in Chengalam East village,

Akalakunnam Grama Panchayat, Kottayarn District, Kerala.

3" It is submitted that the quarry in question had started its operation
from 2000 in the ownership of Mr. Shaju Simon. He had submitted an

application for consent to operate in Kerala State Pollution Control Board

(herein after referred to as Board) on llLtl2010. After verification the
Board has issued Consent to Operate on 0B/1Ll2AL0" True
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herewith and markld as Annexure R-6(b). It is submitted that the 4th

respondent had stopped its operation before November 2027'

7. The Board had received application for Integrated Consent to

Establish on L2l05/2078 from the 4th respondent for establishing a quarry

in new survey numbers. Integrated Consent to establish was issued to

the 4threspondent on 30l05/2018 with validity up to Ll/05/2023' They

had not yet obtained environmental clearance for the said project and the

same is not yet started.

B. The 5th respondent has applied for Consent to Establish on

13/OB/2OZO and the Board has issued Consent to Establish to the 5th

respondent on 2L/OB/2020. True copy of the Consent to Establish issued

to the 5th respondent is produced herewith and marked as Ann re R-

6(c). The unit has not yet started its operation. It is submitted that the

5th respondent has applied for Environmental Clearance on 25/7/2022 and

the same is under processing by the competent authority.

9. It is submitted that the Board had received a complaint from

the 2nd Applicant on L7/06/2021, forwarded from Alakalakkunnam Garma

Panchayat, against the 4th responQsnt alleging tha t..the water bodies near

to the quarry unit were contaminated by the chemicals used in the quarry.

Board officials conducted a site inspection on 24/06/2O2L and water

samples were collected from the pond mentioned in the complaint' As per

the analysis report the water quality parameters were found well within

the limit and no contaminations were found, It is also observed that the

unit is not using any chemicals for its operation' This matter was

conveyed to the respective Panchayath, since the complaint was received
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from the Panchayat. i copy of the letter dated 22/0712021 is produced

herewith and marked as Annexure R-6(d).

10. It is submitted that the Board had received an application for

consent to operate-variation from the 4th respondent for extending the

validity, on 3t/OL/2O2L, considering the Covid-19 pandemic lockdown.

The Board had issued Consent variation order on 01/03/2021. True copy

of ICO-Variation is produced herewith and marked as Annexure R-6(e).

11. It is submitted that the Board had received a complaint,

forwarded from the Environment Department dated 04104/2022, filed by

the 2nd applicant, which is an objection against the issuance of

Environmental Clearance to the 5th respondent. This office has required

clarification from the project proponent and in turn the Unit had submitted

its reply on 25/O4/2O22. True copy of the letter dated 25/04/2022

submitted by the unit is produced herewith and marked as Annexure R-

6(il. According to the proponent complaints are not genuine and the it's

only an attempt to extract money from him by blocking the operations of

his projects.

L2. It is submitted that the Board officials conducted site

spections again on 27/O4/2O22 and13iV2/2O23, It was o bserved'that

the 4th respondent had stopped its operation before November 2021. It is

submitted that as per the records the mining area comes to an extent of

two hectares. Out of which one hectare is converted to agricultural land

(for tapioca cultivation) and the remaining one hectare is water body of

about 1.5-2m deep, which is properly fenced to avoid any accidents. No

factual evidence of potential pollution problems were observed at the site.

it is respectfully submitted that the Board is not the competent authority

to assess the excess mining, if any, by the 4th respondent. it is reliably
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learnt that the 
"r.urr'mining, 

as alleged in the original application, has

not been assessed by the competent authority till now. As and when the

excess mining is established this respondent will take appropriate action

as contemplated under the relevant statutes.

All the facts stated above are true to the best of my knowledge,

information and belief.

Dated this the 14th day of February,2023.

ENVIRONMENT ENGINEER
KERALA STATE POLLU ON CONTROL BOARD

DrsTRrcT oFFrcE, KOTTAYAM.

EITJU. B
-:; 

i I ; i i,i..],1,,?l {r, I,t *l En gin eer

T.NAVEEN
Standing Counsel for K.S.P.C.B.
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Translation of Exhibit R6(d) 

Phone/Tax – 0481-2302445 

keralapcb_ktm@yahoo.com 

www.keralapcb.org 

KERALA STATE POLLUTION CONTROL BOARD 

DISTRICT OFFICE, SREENIVASA IYER ROAD, KOTTAYAM -1 

PCB/KTM/COMP/G/16/2011      22.07.2021 

From 

 The Environmental Engineer 

To 

 The Secretary 

 Akalakunnam Grama Panchayath 

 Kottayam 
 

Sir, 

Sub:- Complaint against waste water flowing into the nearby stream from quarry owned 

by Palathra Construction – reg 

 

Ref:- 1) Your Office letter No. A-7-1726/2021 dated 17.06.2021  

          2) Inspection conducted by Board Officials on 24.06.2021 

 

 Vide ref (1), a complaint was received regarding waste water containing chemicals 

being discharged into the nearby stream from quarry owned by Palathra Constructions in 

the 8th Ward of Akalakunnam Grama Panchayath. Based on the complaint, the Board 

Officials conducted an inquiry on 24.06.2021 and collected water samples from the 

stream and public well.  According to the analysis report No.1474 dated 15.07.2021, it 

has been confirmed that the stream and well are not polluted due to the operation of 

quarry.  It is desirable to take remedial measures to reduce the acidity and chlorinate for 

disinfecting the well water.   

Yours faithfully, 

Sd/- 22.02.2021 

                                                                                      Seal              Environment Engineer 
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Translation of Exhibit R6(f) 
 

Palathra Constructions Private Limited 
CIN-U45201KL2012PTC032867 

Emblem  REGD. OFF: PALATHRA BUILDING, THURUTHY P.O, 

CHANGANACHERRY, KOTTAYAM, KERALA – 686535 

Email: palathraconstructionspvtltd@gmail.com, Telephone No.0481-2322150 

Mob:9048490000, 9447532900, 9447000164 

 

 

No.352/PCPL/2022        Date : 25/04/2022 

 
To 

 

 The Environmental Engineer,  

 Kerala State Pollution Control Board 

 Kottayam 

Sir,  

 

Sub :- Reply to the complaint of Sajan George, Nayiplavil dated 28.03.2022 – reg 

 
Ref:- 1) Permit No. 222/2016-17/1843/M-3/2016 dated 25/06/2016 of Director of Mining 

& Geology Department 

 

          2) Consent variation order No. PCB/KTM/ICO/VARIA/R-16KOT 

2863652/VARIA/2021 received from your office  

 

 Vide ref (1), Palathra Construction Private Ltd. is granted quarrying lease for 

1.8851 Hectares situated at Chengalam East Village in Survey No. 403/1, 403/2 in 

Kottayam Taluk.  As per ref (2), the quarry  obtained consent to operate of the Pollution 

Control Board valid up to 31.01.2022. 

 

 It was only on 15.07.2014 that the company owned by Elamma Joseph, Jom 

Joseph, Jai Joseph, Madathil Kozhinjoor was purchased by me by sale deed having an 

extent of 4.45.62 Hectares of land in Sy. Nos. 403/1, 403/2, 403/2-2, 403/2-3, 403/2-2-1, 

403/1-1, 403/3-2, 402/1 in Kottayam Taluk, Chengalam East Village.  Prior to the 

purchase of this company, Sri. Shaju Saimon, Idiakunnel House, Kanjiramattom P.O was 

engaged in quarrying of granite in the site.  Quarrying had been going on at this location 

since 1995. It is described in the deed about the extent of area of the rock pool when the 

company purchased it.  
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 The environmental clearance of the quarry expired in February 2021 and the 

mining permit has been renewed till February 2022 based on the new order. However, 

due to the personal selfishness and constant harassment of Sri. Sajan George, quarrying 

could not be conducted and we voluntarily ceased quarry operation in August 2021.  Sri. 

Sajan demanded Rs.50,00,000/- (Rupees Fifty Lakhs only) for quarrying and he 

constantly wrote complaints to the offices related to quarry and demanded a huge amount 

of money for quarrying.  The complainant is a person who lives by exploiting quarry 

owners to finance the film production.  He lives about 1 km away from our quarry.  

 

 As the quarry is located in an elevated area from the road, the surplus over burden 

has been used for our own road works by paying adequate royalty and legally.  

 

 At present, the environmental clearance of quarry has expired and mining is not 

being conducted from the month of August 2021 and considering that complaint dated 

28.03.2022 is filed due to the self interest of the complainant, it is hereby submitted that 

the petition filed against the quarry is baseless.  

 

Yours sincerely,  

Sd/- 

Charles Mathew 
Director 

Palathra Constructions (Pvt.) Limited. 

 

21


